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30-04-2021 

The bail petition No.602/2021 U/S 439 CrPC on 

behalf of accused Smt. Moina Khandit in connection with 

Dhekiajuli PS Case No.135/2021 (G.R. Case No.888/2021) 

u/s 448/326 of IPC is taken up as the case diary as called 

for is received on today.  

Heard learned counsel for the both sides.  

It has been submitted by the learned counsel for the 

petitioner that the allegations made in the FIR are all 

concocted and manufactured and the police arrested the 

accused person purely on suspicion without any materials 

against her.  

Perused the case diary.  

The accused Smt. Moina Khandit has been detained 

in judicial custody since 18-03-2021. The informant in his 

‘ejahar’ dated 17-03-2021 stated that on 13-03-2021 he 

lost a keypad mobile phone and from some special source 

he could know that it was found by accused. Then the 

informant’s daughter Smt. Kharija Khatun on 17-03-2021 

at about 2-30 p.m. went to the house of the accused and 

asked why she did not return the mobile phone if she 

found it. After that, accused entered into the house of the 

informant and attacked the informant’s daughter from back 

side with a sharp weapon namely ‘dagger’ and injured on 

her head and after that the accused escaped from the 

place.  
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The case diary reveals that the investigating officer 

has almost concluded investigation of the case. Further, 

the accused has been in judicial custody since 18-03-2021 

till today.  

So, taking note of the allegations made in the FIR, 

materials so far collected and the length of detention of the 

accused, I find that further custodial detention of the 

accused is not required. Hence, the bail petition bearing 

No.602/2021 is hereby allowed.  

The accused Smt. Moina Khandit is allowed to 

go on bail of Rs.10,000/- (Rupees Ten Thousand) only with 

one surety of like amount to the satisfaction of learned 

Eleka Magistrate on the conditions that :- (i) she shall 

make available before the investigating officer as and when 

required by him for the investigation of the case ; and (ii) 

she shall not directly or indirectly make any inducement, 

threat or promise to any person acquainted with the facts 

of the case so as to dissuade him/her from disclosing such 

facts to the court or the investigating officer and (iii) she 

shall not hamper the investigation or temper with the 

evidence of the case.  

Return the case dairy.  

Misc. Crl (Bail) case is disposed of accordingly.  

Inform all concern.  

 

 Asstt.  Sessions Judge 
Sonitpur : Tezpur 
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